ITEM NO.801 COURT NO.5 SECTION IV-B

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

I.A. Nos. 142514, 142583 & 142613 of 2019 in Petition(s) for
Special Leave to Appeal (C) No(s). 13755/2019

(Arising out of impugned final judgment and order dated 18-04-2019
in CWP No. 10325/2019 passed by the High Court Of Punjab & Haryana
At Chandigarh)

COMMITEE OF CREDITORS THROUGH PUNJAB NATIONAL
BANK & ANR. Petitioner(s)

VERSUS

RAVI PRAKASH GOYAL & ORS. Respondent(s)

Date : 17-09-2019 These I.As were orally MENTIONED today.

CORAM
HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
HON'BLE MR. JUSTICE R. SUBHASH REDDY
HON'BLE MR. JUSTICE SURYA KANT

For Applicant(s) Mr. Mukul Rohatgi, Sr. Adv. (Mentioned by)
Ms. Madhusmita Bora, AOR
Mr. Pawan Kishore Singh, Adv.
Ms. Pinki Behera, AOR
Mr. Charudatta Vijayrao Mahindrakar, AOR
Mr. R. Murali, Adv.

For Petitioner(s) M/s. Cyril Amarchand Mangaldas, AOR

For Respondent(s) Mr. S. S. Shroff, AOR
Mr. Gaurav Goel, AOR
Mr. Akhil Anand, AOR

UPON being MENTIONED the Court made the following
ORDER

As prayed, these I.As are dismissed as withdrawn with liberty

to file Special Leave Petitions.
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